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ON behalf of the Committee on Private Members' Bills and Reso-
lutions, I, having been authorised by the Committee, present 
this, their Twenty-fifth Report. 

2. The Committee met on the 28th March, 1955 for allocation of 
time for discussion of nine BUls (vide Appendix) under Rule 
44(1) (c) of th':! Rules of Procedure. The Committee also considered 
a letter received from Shri Fulsinhji B. Dabhi requesting that the 
categorisation of his Bill [viz., Caste Distinctions Removal Bill] 
might be changed from category B to category A. 

I. Allotment of time to Bills 
3. The members-in-charge of the nine Bills for which allocation 

of time was to he made had been invited to be present at the meet-
ing. Two members, Shri Fulsinhji B. Dabhi and Shri T. B. Vittal 
Rao. attended the meeting. 

4. The Committee having considered all aspects, allotted time 
for each Bill as shown in the Appendix. 

II. Reclassification of Bills 

5. The Committee then considered a letter from Shri Fulsinhji 
B. Dabhi requesting that the categorisation of his Bill viz., the 
Caste Distinctions Removal Bill, might be changed from Category 
B to category A. The Bill had been placed in category B by the 
Committee in their Eighth Report. 

6. After considering the letter and also hearing the point of 
view of the member-in-charge of the Bill, the Committee decided 
to recommend that in view of the importance of the subject-matter 
of the Bill in the present context as explained by the member the 
Bill might be reclassified and placed in Category A. 

III. Recommendations 
7. The Committee recommend:-

(i) that the time allotted by the Committee for the discus-
sion of each of the nine Bills included in the Appendix 
be agreed to by the House; and 

(ii) ~hat the original classification of the Caste Distinctions 
Removal Bill by Shri Fulsinhji B. Dabhi may be 
~l!!ljed.J.al!,l_s.~,~2.rz,.~ , 10 • .w.ei£,~.A. 

NEMI CHANDRA KASLIWAL. 
NEW DELHI, 

The 30th March, 19515. 



APPENDIX I , 
Allocation of time for discussion of BiDs 

S. The name of the Bill and the member-in-charge Time allotted 
~ ~~ 

Committee 

I Indian Registration (Amendment) Bill (Amenaent I hour-" 
of section 21 ) by Shri S.V .. Ramaswamy. ,. ~ 
(Bill No. 76 of 1952). 

2 Mines (Amendment) Bill (Amendment of sections 33 11 hOll~ 
and 51) by Shri T. B. Vittal Rao. (Bill No. I of Vi' 
1955)· 

3 Universities (Extension of Jurisdiction to other 
States) Bill by Shri Sivamurthi Swami. (Bill No. 
126 of 1952). 

Ih./' 
Funeral Reforms Bill,by Shri Shankar Rao Te1kikar. I hour~ 

(Bill No. 38 of 1954). 

5 Restraint of Dowry Bill by Shrimati Renu Chakra- I ~our,./ 
vartty. (Bill No. 67 of 1952). _ ...",.. 

6 Caste Distinctions Removal Bill by Shri Fulsinhji B. 3 hours. 

7 

Dabhi. (Bill No. 2 of 1954). 

Training and Employment Bill by Shri Diwan 
ChanJ Sh~rma (Bill No. 40 of 1953). 

Women's and Children's Institutions Licensing Bill 
by Her Highness Rajmata Kamlendu Mati Shah 
and Shrimati Indira A. Maydeo. 

9 Unemployment Relief Bill (Bill No. 57 of 1953) by 
Shri V. P. Nayar. 

I~ 

1 hour. 

The recom-
mendation 
made by the 
Committee in 
their Seven-
teenth Report 
not to allot 
any time to 
this Bill as 
it' required the 
recommenda-
tion of the 
President for 
its considera-
tion by the 
House has al-
ready been 
agreed to by 
the House on 
the loth De-

______________________ .....!......cember, 1954. 

2 



APPENDIX n 
Motion re: Adoption of the Twenty-fifth Report of Committee on 

Private Members' Bills and Resolutions. 

The following motion was moved by Shri Nemi Chandra Kasli· 
wal and was adopted by the House on the 2nd April, 1955:-
'-

"That this House agrees with the Twenty-fifth Report of 
the Committee on Private Members' BIlls and Resolu-
tions presented to the House on the 30th March, 1955." 

[L.S. Deb. dated 2nd April, 1955.] 
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